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OA.17/95
Between

I
Mohd. Ahmed s Applicant

and |

1. Chief General Manager

Telecommunications, AP Circle

Dept. of Telecom

Govt, of India, Hyderabad

2. Dist. Telecom Engr.

Karimnagar District

Dept. of Telecom

Karimnicﬁd_f“"ea‘lza ey e

|
3. Sub~-Divnl, Officer

Telecom, Dept. of Telecom '

R R Yarimnamar (APY 3 Respondents

Counsel for the applicant t P. Naveen Rao

Advocate ‘

HON. MR. H. RAJENDRA PRASAD, MEMBER(ADMN.)Lyq
| oy

-

dt .8-7-97

‘ Scfror'cethaL wove, |
I
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OA.17/95 dated 8-7-97

Judgement 1

Oral erder (per Hon. Mr. H. Rajendra Prasad, Member(Admn)

Heard Sri P. Naveen Rao fer the applicant and Srg
W. Satyanarayana for Sri N,R, Devaraj en blhalf of th¢
respondents, ! J
1. The applicant claims to have worked as Casual Mazdoer
under Jagtial Sub Division from 1-9-1984 1;«|> 30-4-94. He
has net produced any document in suppert ef his claim@
His grievance is that he was net engaged after 30—4~9$,
and that some ether persons who were junic to him were
given werk. Am interim order was passed on S5=1= 1995 %hat
the applicant should be engaged if there st work ava;lable
te be performed by him and if his juniors:were continued
as alleged by him. “

2., There is wvirtually no progress in this case thereafter.

Tt is not known if the applicant was reengaged at alLL or
if se engaged, if he is working at present in pursuance of

the said interim order. There is little point in proleng-

ing this case any more, specially since the respondentg have
not chesen to file any counter in this caée although a
netice was given to them nearly 2.and-half years bacg.
3. The applicant may file a fresh representation t&

Respondent-1 thyough SDOT, Jagtial within 15 days from

today. If such a representation is receiﬁed, GM, Telecom,
may examine the same in accordance with Rules and laﬁ and

take an appropriate decision and communicate the same to

the applicant within two months thereafte .
4. Thus the OA is disposed of. uL/{&

(H. Rajenﬂ:;zg 25ad)
Membe n.) ;
Dated : July 8, 97
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© 0.A.17/95.
To,
1. The Chief General Manager, -

2.

3.

4.
5.
6.
7.

8.

Telecommunications, A.P.Circle,
Dept.of Telecom, Govt.of India,
Hyderabad.

The Dist.Telecom Engineer,
Karimnagar Dist. Dept.of Telecom,
Govt.of India, Karimnagar{Dist.) A.P.

The Sub Divisional Officer,
Telecom, Dept.of Telecom.

One copy to Mr,P.Naveen Rao, Advocate, CAT.Hyd,

One copy to Mr.N.R.IEVraj. SI.CGSCOCAT-}IYd-
One copy to HHRP,M(A) CAT,Hyd.
One spare CoOpY.

One copy to D.R.(A) CAT.Hyd.
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IN THE CENTRAL ALNINISTRATIVE TRIBUNAL

HYLERABAL BENCH 27T HYLERABAL

THE HON'BLE MR.JUSTICE A
. VIGL ~CHAIRMAN

and
—_—

THE HON' BLE MR.H. RAJENDRA PRASAL:M(4)

Dated: Q '-’1 ~1907

ORBER/ SoaeMaiin,

Ml;‘t-/i:‘{ gq:?-i ./c.ﬁ-NO.

_ in
o.rmo, 1 |
T.A.No, 7 - ‘ (wWap . | )

Admitgkeqd ang Interim directions
Issueld,

All owke g

Disposed of with Cirections

ﬁ&é issed. -
Disnisseg as withdrawn
Dismisse¢ for defaqlt.
Crde ed/Re jecteq.
No order as to costs,
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